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CHNTKAL AUMiNlSTHATiVf THIBUNAL i"
PKINCIPAL BiiNCH, MHW UhLHl

CP NO. 32/2003

(3A NO. 2427/20U2

This the 27tli day of .January, 2(JU;-]

HON'liLl: yti. V.K, MAJOl'KA. MiiMBLK (A.)
HON'iiJ.t, Sli. KUIJ)JP SJ.NGH, MEMBHK (.1)

1. Manjeet,
S/o Sh. Sheesh Ham,
K/o H.No, 185, 1st. Floor,
GoU" Link,
New Uelhi-;j,

2. Chander PaJ,
S/o all. iva I lu Ham,
C:/o Sh, Manjeet,
li/o ii.No, 18 5, I St Floor,
Go 11" l.ink.
New Dellii-3,

(By Advocate: Sh. V. Sreedhar Heddy)

Versus

Parish Svvaroop
Bireotor !.A.ud(t),
]).G-. (Audit),
D i rec torate Genera I Aud Lt,
Customs & Central Hxcise,
Neiv Delhi,,

O M D E H fOIRAB.I

By Sh. V.K. Majotra, Member (A)

OA-2427/2(J(J2 was disposed of vide order dated 18.9.2002

requiring the respondents to pass speaking orders ivithin a

period of b months i'rom the date of receipt of the Court's

orders on the representation of the applicants. Hespoiidents

have passed orders dated 29. lU.2002, Annexure P-3, on the

representation of the respondents in which tliey have given

reasons for not re-engaging the applicants. Heapondents have

complied with the directions of this Court and as such, no

contempt ol the Court has been committed by them. CP is.,

a c c o r d uig I y, d i s m i.s s e (.i,

( KIJLUIP SINGH )
Member (.1)

( V.K. MA.IOTHA .)
Membei' (A)


